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Betwaen:
V.Venkategu@puly
And

14 The General Manager,
South Central Railway,

Railnilayam,
Secunderabad.

“'-Da:wtugehdeﬁuEEFbao;qal_quinaan.._;_,

Tirypathi,

Chittoor District) A.P.,

. ..Respondents.
Counsel €or the(}ﬂpplicant H Mro K.Sudhakar Reddy
Counsel Por the Resppndents H Nr.J.R.Gopal=Rao,j§p for
i

CORAM:
THE HON'BLE SHRI AL VLHARIDASAN : MEMBER (3)
THE HON'BLE SHRI A.B.GORTHI : MEMBER A )"

Date of Decision:28.2.95
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To

Te Tha-General MFanager, )
Sﬂu_thj;e;\‘r.n?! Ooitoime .
Secunderabad),

2. Deputy Chief| Mechanical Enginesr,
Carriage Repair Shop, Sattipalli Post,
Tirupathi, Chittoor District, A.P.,

3. One copy te #r.K.3udhakar Reddy, Advacate,
CAT,Hyderabad.

4, One copy to MrJ3.R.Gopal Rao, SC for Railuays,
CAT,Hyderabad, :

6., One spars copy.
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! AS PEF HON-BLW snpf A.B. GORTHI,

MEMBER (ADME, )

The app11cant is the son of Smt K. Garlyamma

whose lénd mpasurlng 0.92 cents in Survey No. 2%/61

20/72 ahd 20/175 wet lands of Sett‘ alle village

*

were acuired by the Resoondentq for the Carriige

"Repair Work Shop at Tlrwpatl. The blalm in this
aApprLication 1s ror d Gltectlon TO Lne n&bpuuuezts

* s ‘

to consjder his case for appointmenF to any Grbup D

post.under the Respondents.

{
2. Heard *the learned counsels for i Eggh the
e |
parties.
3. From the certificate dated 16-8-85 issued

it is eJi@ent that the applicant is the son of

Smt. K. |Garitamma whose lands as afore stated

Was acqgyired by the Railways. ‘
4, In view of the above, the lea%ned counsel
for both the parties agree that thils OA can be

disposed of with appropriate ordersh Accordingly

this OA[is disposed of at the admiséion stage [ltself

. wifthe consent of the counselg of %oth the parties ?
with a direction to the Respondents!'to consider
the casze of the applicant for appoiﬁtment to any

pOSf in |Group D provided the applicant is found
suitable in all respects for such 3é901ntme t

in his gurn. The 0A is ordered accprdingly

No orden as to costs.
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( ORTHT ) EAJV. HARIDASAN

A.B. G \
Member (Pdmn.) Member (Judl.)
| Dated the 28th February, 1995 -
[_" i Open court dictation J
L
: i Ll

Depuly Regishar (3) .
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TYPED 'BY o COMPARED " BY
CHECKED BY APPROUED BY

IN THE'CENTHHL ADMINISTRATIVE TRIJUNAL
) HYDERABAD BENCH

" THE HON'BLE MR.A.V.HARIDASAN : MEMBER{.)

}
AND
THE HON'BLE MR.LA.B.GORTHI : MEMIZR(A)
DATED XS - 92.95

URDER}JUQGEMENT.

"MALR.PLC.B NO.
in
0.ANGL /00/P5 .
Admikted and Interim directidns
- issue .
'élloue
.[_‘}_

Diamissed

-, Dismissed as Withdrawn

Dismissed for fault.

7-_Bej§¢%ed/0rdered —

© - . No order 33\&8 costs.






